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AJINAGAR BRANCH

Plot No.14, Vijaypuri Colony, Kapra,
Hyderabad, RR Dist.-500062

PUBLIC NOTICE
Sub: 1. Locker No. 0080033 Name of Locker Holder - Mr. Praveen Kori
2. Locker No. 0160061 Name of Locker Holder - Supriya Shanker Samala
3. Locker No. 0610116 Name of Locker Holder - K. Leela Sreedevi
In continuation of our Bank Notice published on 17.01.2023 in Business Standard
and Mana Telangana as you, the abovementioned Locker holders have committed
default in payment of locker fees and contact to the branch despite various notices
given by the bank on the registered address with it. You are therefore called upon to
contact the branch immediately within 15 days from the date of this notice and repay
the due of the bank immediately.
Whereas, you have not cleared the dues and despite diligent and repeated follow up for
recovery of dues you are still in default. Consequently, all your rights over the hired locker
stands forfeited and Bank was entitled for repossession of the locker allotted to you.
Whereas, in exercise of said right of repossession Bank took possession of your said
locker and decided to break open the same at your cost and consequences on
29.06.2024 (date 15 days from the date of publication of notice) at 12.00PM onwards.
You are hereby called upon to pay the dues within 15 days hereof. (date of publication of this notice)
Please take notice that in the event of your failure to pay the above costs and take
custody of the articles within 15 days hereof, Bank shall put on sale such portion of
the articles/properties as may seem necessary to satisfy the above dues, costs as
well as the cost of sale. Further please take notice that the remaining articles after
auction sale, if any shall be kept in safe place at an annual rent double the present

rent that you are liable to pay. Branch Manager/Authorized Signatory
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
CHENNAI BENCH Il
CP(CAA)/29/(CHE)2024 IN CA(CAA) /4(CHE) /2024
In the matter of the Companies Act, 2013
And
In the Matter of Scheme of Amalgamation between Virtusa Systems (India)
Private Limited (Transferor Company 1), Techchefs Software Private Limited
(Transferor Company 2) and Virtusa Consulting Services Private Limited
(Transferee Company) and their respective Shareholders and Creditors

TECHCHEFS SOFTWARE PRIVATE LIMITED.
CIN: U72200TN2015PTC149408
No.34 IT Highway, Navallur, Chennai, Tamil Nadu, India, 600130
...Applicant Company / Transferor Company 2

NOTICE OF HEARING OF PETITION

A Petition under Sections 230 to 232 of the Companies Act, 2013 for an
order sanctioning the Scheme of Amalgamation between Virtusa Systems
(India) Private Limited (Transferor Company 1), Techchefs Software Private
Limited (Transferor Company 2) and Virtusa Consulting Services Private
Limited (Transferee Company) and their respective shareholders and Creditors
(‘the Scheme’), was presented by the Transferor Company 2 on 01st May
2024. The Petition was admitted by the Hon’ble NCLT, Chennai Bench Il vide
order dated 01st May 2024 and is fixed for hearing before the NCLT Chennai
Bench Il on the 26th day of June, 2024.
Any person desirous of supporting or opposing the said Petition should send
to the Petitioner Company’s registered office situated at No.34 IT Highway,
Navallur, Chennai, Tamil Nadu, India, 600130, a notice of his/her intention,
signed by him/her or his/her advocate, with his/ her name and address, so
as to reach the Company, not later than two days before the date fixed for
the hearing of the Petition. Where he/she seeks to oppose the petition, the
grounds of opposition or a copy of his/her affidavit shall be furnished with
such notice.
A copy of the Petition will be furnished by the undersigned to any person
requiring the same on payment of the prescribed charges for the same.
For TECHCHEFS SOFTWARE PRIVATE LIMITED
NM Vaidyanathan
Director
DIN: 03405660

Place: Chennai
Date: 14/06/2024

SCHEDULE II
FORM B - PUBLIC ANNOUNCEMENT

(Regulation 12 of IBBI (Liquidation Regulations) 2016)
for the attention of all the stake holders of
AGS MANAGEMENT SERVICES PVT LTD

AGS Management Services Pvt Ltd

1. | Name of the Corporate Debtor

2.| Date of incorporation of the
Corporate Debtor

15/11/2011

3. [ Authority under which the Corporate
Debtor is Incorporated / Registered

Registrar of Company, Telangana, Hyderabad

4. | Corporate Identification Number U45208TG2011PTC077420

5, | Address of the Registered Office
| Principal Office (if any) of the
Corporate Debtor

H.NO.1-36-98,PLOT NO-27,PHASE-2 PAIGAH
HOUSE, SP ROAD, SECUNDERABAD,
Telangana, India, 500003

(Noofficeis located in this premises)

6. | Date of Closure of Insolvency 10/06/2024
Resolution Process
7. | Liquidation Commencement 11/06/2024

Date of the Corporate Debtor

Name: Sreenivasa Rao Ravinuthala
Regn IBBI/IPQ-003/IP-n00081/2017-18/10704

8. [Name and Registration No of Insolvency
Profession acting as Liquidator

9. | Address and email of the Liquidator,
as registered with the Board

Address: F 26, Raghava Ratna Towers,
Chirag Ali Lane, Abids Hyderabad — 500001
Email: cma.ravisrao@gmail.com

o

|Address and email to be used for Add: Same as above —

correspondence with the Liquidator Email— agsmanagement.ibc@gmail.com

1| Last date for submission of Claims 11/07/2024

Notice is hereby given that the Hon'ble National Company Law Tribunal, Hyderabad Bench, has

ordered the commencement of Liquidation of M/s. AGS Management Services Pvt Ltd., On

11/06/2024 (order pronounced on 11/06/2024 and order uploaded on 12/06/2024), under Sec 33 of

Insolvency & Bankruptcy Code.

The Stakeholders of M/s. AGS Management Services Private Limited are hereby called upon to

submit proof of their claim or update their claims submitted during the CIRP, on or before the

11/07/2024, to the Liquidator at the address mentioned in SI.No.10.

The Financial Creditors shall submit their proof of claims by electronics means only. All other stake

holders may submit their proof of claims in person, by post or by electronics means.

The prescribed forms may be downloaded from Insolvency and Bankruptcy Board of India

(ibbi.gov.in)/home/downloads

SUBMISSION OF FALSE OR MISLEADING PROOF OF CLAIMS SHALLATTRACT PENALTIES.

Date: 14-06-2024 Sreenivasa Rao Ravinuthala

Place Hyderabad qumd_ator in _the ma_tte_r of
AGS Management Services Private Limited

Elgi Rubber Company Limited
CIN: L25119TZ2006PLC013144
Registered Office: Super A Unit, Coimbatore Private Industrial Estate,
Kuruchi, Coimbatore-641021, Tamil Nadu
Telephone No. (0422) 4321000; Fax No. (0422) 2322222
Email: iepf@in.elgirubber.com; Website: www.elgirubber.com

Notice is hereby given to the shareholders of the Company pursuant to Rule 6 of the
Investor Education and Protection Fund Authority (Accounting, Audit, Transfer and
Refund) Rules, 2016 as under:

In accordance with the Investor Education and Protection Fund (Accounting, Audit,
Transfer and Refund) Rules, 2016 notified by the Ministry of Corporate Affairs (MCA),
Government of India, all the shares in respect of which the dividend has not been claimed /
paid for 7 consecutive years are liable to be transferred to the Investor and Education
Protection Fund (IEPF) established under Section 125 of the Companies Act, 2013.
Hence, the shareholders may note that all the shares in respect of which the dividend
relating to FY 2016-17 has not been claimed / paid for 7 consecutive years since they are
liable to be transferred to the IEPF account as per the said rules.

The Company has sentindividual notices on 13th June 2024 through registered post to the
concerned shareholders whose dividends are lying unclaimed since FY 2016-17, advising
them to claim their dividend amounts expeditiously.

The statement containing the details of name, address, folio number / demat account
number and number of shares liable for transfer to [EPF account is made available in our
website www.elgirubber.com for necessary action by the shareholders.

The concerned shareholders, holding shares in physical form and whose shares are liable
to be transferred to IEPF account, may note that the company would be issuing duplicate
share certificate in lieu of original share certificate held by them for the purpose of transfer
of shares to the IEPF account as per the rules and upon such issue, the original certificates
which are registered in their name will stand automatically cancelled and be deemed non-
negotiable.

The shareholders are requested to contact M/s. Link Intime India Private Limited, “Surya”,
35, May Flower Avenue, Behind Senthil Nagar, Sowripalayam, Coimbatore 641 028,
Registrar & Share Transfer Agent, on or before 20th September, 2024, to claim their
dividend(s) which is lying unclaimed since FY 2016-17. In case, the Company does not
receive any valid communication from the concerned shareholders on or before 20th
September, 2024, the Company shall transfer such unclaimed dividend along with
underlying shares to the Investor and Education Protection Fund (IEPF) at appropriate
date inaccordance with the said rules.

The shareholders may note that, after the transfer to IEPF, they can claim both the
unclaimed dividend and the shares including all benefits accruing on such shares, if any, by
making separate application to the IEPF Authority, in the prescribed e-Form IEPF No.5, as
stipulated under the said Rules and the same is available at IEPF website i.e.,
www.iepf.gov.in

For any information/clarification, please write to or contact our Registrar and Transfer
Agent M/s. Link Intime India Pvt. Ltd., Surya 35, Mayflower Avenue, Behind Senthil Nagar,
Sowripalayam Road, Coimbatore - 641028, Tel No.: 0422- 2314792, e-mail:

iepf.shares@linkintime.co.in For Elgi Rubber Company Limited
Sd/-

Place : Coimbatore
Date : 13th June 2024

Faizur Rehman Allaudeen
Company Secretary

CIN- L72300TN1998PLC041360

APOLLO
SINDOORI HOTELS

Chennai, Tamil Nadu, India - 600006. Ph: 044-4

APOLLO SINDOORI HOTELS LIMITED

9045000

Regd. Office: No. 43/5, Hussain Mansion, Greams Road, Thousand Lights,

Email: secretary@apollosindoori.com Website: www.apollosindoori.com

NOTICE OF POSTAL BALLOT

Friday, June 7,2024 (i.e the Cut-off Date).

ordissent of the Members would only take place through remote e-voting.
The remote e-voting facility will be available during the following period.

End of remote e-voting-Till 5.00 p.m (IST) on Saturday, July 13, 2024.

agency to provide remote e-voting.

through e-voting process in a fair and transparent manner.

under www.evotingindia.com.

Place : Chennai
Date : 14.06.2024

Notice is hereby given pursuant to Section 110 read with Section 108 and other applicable
provisions, if any, of the Companies Act, 2013 (“the Act”), read with Rule 20 and Rule 22 of the
Companies (Management and Administration) Rules, 2014 (“the Rules”), General Circular Nos.
14/2020 dated April 8, 2020 and 17/2020 dated 13th April, 2020 read with other circulars, including
General Circular General Circular No. 10/2021dated June 23, 2021, General Circular No. 20/2021
dated December 08, 2021 General circular No. 3/2022dated May 5, 2022, No.11/2022 dated
December 28, 2022n0.09/2023 dated September 25, 2023issued by the Ministry of Corporate
Affairs (“MCA Circulars”),Secretarial Standard on General Meetings issued by the Institute of
Company Secretaries of India, Regulation 44 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015,as amended (“LODR Regulations”) and any other applicable
Laws, Rules and Regulations, if any, (including any statutory modification(s) or re-enactment(s)
thereof for the time being in force), approval of Members of the Company is being sought by means
of Postal ballot by way of remote e-voting process for Special Business as set out in the Postal Ballot
Notice dated 28th May, 2024 , along with Explanatory statement (“the Notice”).
The Company has completed dispatch of Notice through email on June 12, 2024, to those Members
whose email addresses are registered with the Company/Registrar and Share Transfer Agent
(“RTA”) of the Company or depository(ies)/ depository participant(s) and whose name appear in the
Register of Members/List of Beneficial Owners of the Company provided by the Depositories as on

A person who is not a member as on the Cut-off date for reckoning voting results, should treat this
Notice for information purposes only. Physical copies of the Notice along with the Postal ballot forms
and pre-paid business reply envelopes are not sent to Members. The Communication of the assent

Commencement of remote e-voting: From 9.00 a.m (IST) on Friday, June 14, 2024.
The Company has engaged the services of Central Depository Services Limited(“CDSL”) as the

The remote e-voting module shall be disabled by CDSL for voting thereafter and the voting shall not
be allowed beyond the aforesaid date and time. Once the vote on a resolutions is cast by the
Member, the Member shall not be allowed to change it subsequently or cast the vote again.

The Board of directors of the company has appointed Mr. K.J. Chandra Mouli, Partner, M/s. BP &
Associates, Practicing Company Secretaries, to act as Scrutinizer, for conducting the Postal Ballot

The Notice along with instruction for remote e-voting is available on the website of the Company i.e.
www.apollosindoori.com, website of National Stock Exchange and also on the website of CDSL

In case of any queries or issues regarding e-Voting from the CDSL e-Voting System, you can write
an email to helpdesk.evoting@cdslindia.com or contact at toll free no. 1800 22 55 33.
The Results of the Postal Ballot/remote e-voting shall be declared on or before July 15, 2024 and the
same, along with the Scrutinizer's Report will be placed on the website of the Company i.e
www.apollosindoori.com and shall be communicated to National Stock Exchange of India Limited.

By order of the Board
For Apollo Sindoori Hotels Ltd.
D V Swathi
Company Secretary
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|IM Visakhapatnam commenced the new
academic year
students on June 10th. The CDS team and
Placement Committee kicked off with its first
episode of the Leadership talk series ‘IMV
VYAKHYAN'. Mr Sreedhar Bevara, CEO of
BMR Innovations, was the chief guest of the
alumnus  of
Ahmedabad and a seasoned corporate
executive, esteemed government advisor,
of leadership
bestsellers like ‘Moment of Signal’ and ‘The
Roaring Lambs’.
recognition as a Forbes contributor and a
sought-after motivational speaker at elite
institutions
leadership contributions garnered extensive
coverage in both Indian and international
media. In 2021, Mr Sreedhar was facilitated
with Amazon's Popular Book Award in the
Business & Economics segment for his
acclaimed ‘The Roaring Lambs’, in addition
to achieving National-Bestseller status for
both of his books.

Prof Deepika Gupta, Chairperson of CDS &
Relations delivered the welcome

an

author

worldwide.

Mr Sreedhar started off the session with an
anecdote detailing his trip to Dubai, which
involved a meeting with the Honourable
Prime Minister of India, Shri Narendra Modi.

2024-25 for

His expertise

His

IIMV VYKHYAN - THE LEADERSHIP TALK SERIES 2024

But that meeting never occurred due to a
classic case of miscommunication. He
further talked about the skills that a manager
should possess and how kindness is a key
trait that managers should naturally own; he
also spoke about how each individual should
decide the vision, write his/her goals down,
stick to them and stand on their words. One
should be remembered for their actions. He
also emphasized that one should have a
healthy body, mind, and soul to support
one's ambitions and always look to be
his/her best self.

the PGP

IIM

led to

The event ended with the distribution of the
book ‘The Roaring Lambs’ to all the students

remarkable and faculty of I[IM Visakhapatnam. Mr

Somashekara, in charge of CDS & Alumni
Relations, gave a vote of thanks to the
speaker, and the gathering summarised all
the session's learnings.

PUBLIC NOTICE
JEWELLERY AUCTION CUM INVITATION NOTICE

Bank Ltd.

Your Family Bank. Across India

180

eyt ]

ﬁ Karnataka

Registered Office: 601 & 602, Peninsula Business Park,6 th Floor,
Tower A, Senapati Bapat Marg, Lower Parel,Mumbai - 400 013.

The below mentioned Borrowers have been issued notices to pay the entire dues in the facilities availed by them from DCB Bank Ltd. against Jewellery pledged with DCB Bank Ltd.
(DCB Bank). We are constrained to conduct auction of the pledged Jewellery as they have failed to pay the entire dues. DCB Bank Ltd. has the authority to remove account(s) / change
the auction date(s) without any prior notice. The auction will be conducted online through https://gold.Samil.in on 22.06.2024 & 23.06.2024 from 12:00 Noon to 03:00 PM.

Branch:Assgt Recovery Management Branch, Pflong.: 040 23755686, 23745686 Sr. | Customer Castomee Hame Location / Place 96] 103336367 | UTTARAVALLI RENUKA Hyderabad
Plot No.50 1% Floor, Srinagar Colony, Road E-Mail: hyd.arm@ktkbank.com No. D 97 102819345 |V SUDHEER KUMAR Hivderabad
No.3, Banjara Hills, Hyderabad 500 073, Website: www.karnatakabank.com 1 1103651619 | ASHADAPU SATISH Bhupalpally yeeraba
Telangana State. . 98| 100639144 | VADSARIA AHMEDALI NAJARAL Hyderabad
9 CIN: L85110KA1924PLC001128 2 | 103817562 | BADITHALA SAMMAIAH Bhupalpally 07895501 T VANAPALLTPRASAD oo
POSSESSION NOTICE 3 | 104736356 | MEKALA SATHISH Bhupalpally 9 f
(For Immovable Property) 4 (102900166 | MEKALA SRAVAN Brunaal 100| 103805039 | VANUKURI VENKATA SAIRAM Hyderabad
Whereas, the Authorised Officer of KARNATAKABANK LIMITED, under the Securitisation pepely 101 102912970 | VASAPALLI LALITHA Hyderabad
and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002and in 5 | 102809837 | ADUGANIKALPANA Bhupalpally T02] 101500757 | VEMULA SUNNY Hyderabad
exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest 6 | 101335425 | ALPESH MANJIYANI Hyderabad 103 104417548 | VENKAT REDDY Hyderabad
(Enforcement) Rules, 2002 issued the Demand Notices, details of which are mentioned 7 (102853569 | AMALAKANTI VENKATESH Hyderabad 04T 104512470 | VENKATA SAKETH KUMAR REDDY Hy Serabad
hereunder, calling upon the borrowers/ mortgagors/guarantors/co-obligants mentioned 8 [100815304 | AMARAVATHI NAMANI Hyderabad yderaba
therein to repay the total amount mentioned in the demand notice along with future interest 9 102899450 | ANGAJALA TIRUPATI RAO Hyderabad 105| 101039770 | VUJJIDI BAL REDDY Hyderabad
within 60 days from the date of receipt of said notices. 10102930972 | AREPATI BHULAKSHMI DEVI Hyderabad 106| 103929459 | YADHUGANIRAJU Hyéerabad
Branch :Karnataka Bank Limited, Tenali Branch 111100627843 | ASIF BADANI Hyderabad 107] 102823449 | ADEPU SRIKANTH Karimnagar
SINo.1.Name of borrowers/mortgagors/co-obligants/ guarantors:(1) M/s. Sai 12149006828 | ATMURI RAMADEVI Hyderabad 108] 106307187 | ARKUTINARESH Karimnagar
Gajendra Traders Represented by its Proprietrix: Mrs. Narra Kalyani, No. 171/2, 131100950237 | BABU RAO ARPULA Hyderabad 109] 104427589 | BOMMA MAHENDER Karimnagar
Thippalakatta Panchayat, Potharlannka Revenue Village, Kolluru, Guntur District, 110| 102637234 | GANGULA SATHISH KUMAR Karimnagar
Andhra Pradesh - 522324, (2) Mrs. Narra Kalyani, W/o Mr. Srinivasa Rao Narra and 14] 105548346 | BANTU RAMAKRISHNA Hyderabad 111] 103276405 | GORRE KRISHNA VARDHAN REDDY Karimnagar
ini 15| 101446006 | BAVOJULA KIRAN KUMAR Hyderabad
(3) Mr. Srinivasa Rao Narra, S/o Mr. Subba Rao, both SI. Nos. (2) and (3) are M12] 104349895 | GOTTAM KIRAN KUMAR Karmnagar
addressed at D. No. 1-166, Kolluru 522324, Guntur District . Date of Demand 16 (101432831 | BOMMAREDDY GIRIJAREDDY Hyderabad mnag
L . 113| 102798121 | MOHAMMAD AKBAR Karimnagar
Notice:13.02.2024 . Amount Demanded: Rs.1,36,90,135.38 (Rupees One Crore 17[105557792 | C RENUKA Hyderabad -
Thirty Six Lakh Ninety Thousand One Hundred Thirty Five and Thirty Eight Paise | |3 (705122095 | CRAKALI MARENDAR Hyderabad 4] 102845845 | MUTHYAM RAMESH Karimnagar
Only) under PSTLAJc No. 7847001800003701 plus interest from 20.01.2024 @ 12.04% 191103259282 | CHENAGAN! CHANDRA SHEKAR Hyderabad 115] 105636356 | ROUTHU VIDYA Karimnagar
Date of taking possession: 11" Day of June, 2024.Balance outstanding as on the date of| 201102147661 | DAMMALAPATI RAGHU Hyderabad 116] 102805209 | SANDAVENIRAMESH Karimnagar
possession:Rs.1,42,55,191.38 (Rupees One Crore Forty Two Lakh Fifty Five 211105163854 | DEBBATI JANGAM hivderabad 117] 101954243 | SOHEL CHARANIA Karimnagar
Thousand One Hundred Ninety One and Thirty Eight Paise Only) under PSTL A/c No. 571100333998 | DEEPAK KUMAR PATEL Hyd bad 118| 101954723 | TUNDURI VENKATESWARARAO Karimnagar
7847001800003701 plus interest from 20.05.2024 plus costs. yderaba 119] 105876937 | YASMEEN Karimnagar
- 23] 105804972 | DOMA BHARATH CHANDRA Hyderabad
Description of the Inmovable Propel 120| 103015568 | ALLAM BABU RAO Khammam
Description of the Immovable Property 24| 106182196 | DURGAM DEEPAK Hyderabad
All that part and parcel of Commercial property, land measuring 2129.60 Sgq. yards, 2% 121 105072935 | GUNDAPU JAGAN MOHINI Khammam
bearing D. No. 1049/2A of Kolluru Sub-Registry, Block No 10, Door No. 10-29, situated 106290664 | ENDIGA GANESH Hyderabad 122 109857150 T KURRU LAXMINARAYANA Knammam
Near Govt. High School, Kolluru to Gajulalanka Road, Locks Centre, Kolluru Village and 26| 103162787 | GADDAM SRAVYA Hyderabad
L . o 123| 101320525 | POTLA UPENDER Khammam
Gram Panchayath, Kolluru, Bapatla District, together with building constructed thereon 271102914936 | GANGUEPETA PRANEETH Hyderabad 101745189 | MAREPALLY SAMMAIAR Kothanall
belonging to Mr. Srinivasa Rao Narra bounded by East: Canal Road, West: Govt. Road 28 | 105088560 | GOLLA MAHESH Hyderabad 12 i .y
(BT Road), North: Property of Chowitry Land and South: Property of N. Raja Rao. 29 1100160421 | GUDDETI SUJATHA Hyderabad 125 106310807 | ANVESH SADHANABOYINA Mancherial
Location: Latitude: 16.187400, Longitude: 80.798768. 30 [ 102814110 | GULAM ASLAM KHAN Hyderabad 126) 102817778 | BOINI SRINIVAS Mancherial
Place: quluru to Gajulalanka Road, Locks Centre, o 31102866938 | GUNDLA BALAKRISHNA REDDY Hyderabad 127 106037868 | BOMMA PREMALATHA Mancherial
KollL{ru Village and Gram Panchayath, Kolluru, Bapatla District. 3 [ 104389256 | HAVEEDMA BEGUM Hyderabad 128 102466826 | JANAGAMAANITHA Mancherial
Date: 11.06.2024 33101022171 |3 SUDHARSHAN REDDY Hvdorabad 129 102918860 | KEESARI SWAMY Mancherial
SINo.2.Name of borrowers/imortgagors/co-obligants/ guarantors:(1) Mr. Thota yder: 130 104982208 | PONNABHEEM RAO Mancherial
. . 34 1105833320 | JAMBHULA VIJAYA LAKSHMI Hyderabad
Ramanaiah, S/o Mr. Obaiah and (2) Mrs. Thota Ramasubbamma, W/o of Thota 131] 102277996 | PULLURI SUDHAKAR Mancherial
Ramanaiah both are addressed at No. 7-15-16, Muslim Vari Street, Ganganammapet, 35 | 103016038 | K PAVANANARSIMHULU Hyderabad anchera
Tenali 522201, Guntur District . Date of Demand Notice: 13.02.2024 Amount| || 36 | 105484989 | KALYANIMOHAMMED ZAKIUDDI Hyderabad 132 102306723 | RAYILLATHIRUPATHI REDDY Mancheria
Demanded: Rs.30,09,962.00 (Rupees Thirty Lakh Nine Thousand Nine Hundred | |[37 | 104849856 | KANDAVALLI THEODORE HERAL Hyderabad 133] 106344908 | SHANKARAIAH ATHKURI Mancherial __
Sixty Two Only) under TL Alc No. 7847001600008601 plus interest from 02.02.2024 @ | |38 [104311200 | KANYADHARA SHASHANKA Hyderabad 134 106296773 | BELLAMKONDAHARISH Medchal-Malkajgiri
9.59% . Date of Possession:11" Day of June, 2024..for an aggregate amount of 29 1101671102 | KODURU SUDHARSHAN Fvderabad 135 104549722 | KOLANUPAKA MOUNIKA Medchal-Malkajgiri
Rs.31,07,106.00 (Rupees Thirty One Lakh Seven Thousand One Hundred Six Only) 0 Y 136 104281142 | PEDDAPATA PEDDANNA Medchal-Malkajgiri
under TL Alc No. 7847001600008601 plus interest from 02.06.2024 plus costs. 102811940 | KOMARAGIRIDHAR Hyderabad 137] 102786882 | VALLEPU KUMARASWAMY Medchal-Malkajgir
Description of the Immovable Property : All that part and parcel of Residential Flat 41106053143 | KSHIRASAGARM SAMPATH KUMAR Hyderabad 138 104671654 | VEMULA PRUDHVIRAJ Medchal-Malkajgiri
/tf\earritng Nto.k502, measyéing QO?)'LLOORSq"dfeet gyplintn e;]reg), situattedtind4‘" flotohr ofI thz 42 1102798967 | KUCHARLA BALAKRISHNA Hyderabad 139 101713922 | JILLA MANIKANTA Narsapur
partment known as “Sambasiva Residency”, which is constructed on the lan 43 101900587 | KUMBAM BALARAJU Hyderabad 140
admeasuring 23.59 Sq. yards, which is part of 235.93 Sq. yards (remaining portion of 24 (102936668 | KUMMARI PANDARI Hyderabad a1 :82123222 g:ﬁll-\f/:r: :ﬁSI/?\ISDER ’r;larsapur
property measuring 267.50 Sq. yards after road widening), T. S. No. 67 & 68, Door No. 15- 45 1103336416 | LAKSHMI THUROTHU Hyderabad angra
12-18, Ward No. 3, Block No 1 & 2, situated near Sarada Hospital, Ramalayam Street, y 142| 105290627 | KALLURIMAHESH Pangra
Tenali Municipality, Tenali, Guntur District, with car parking area of 100.00 Sq. feet and| ]| 46 | 101848362 | MANUMUTHU Hyderabad 143 102876304 | CHITYALA RAMESH Peddathanda
undivided share on the land and common areas belonging to Mr. Thota Ramanaiah and for 47102921991 | MADASU SWAPNA Hyderabad 144 102017381 | SHAIK MASOODA Peddathanda
TS No. 67 & 68 property is bounded by East: Site of Degala Ramanaiah, West: Site of 48 [ 101352009 | MADAVANENI RANGA RAO Hyderabad 145] 102796893 | G SUSHEELA Ranga Reddy
Macha.boylna Mangamh gnd others, North: Site ofAVenkqtq Siva Nandeeswara. Raoand 49 | 101295679 | MALLESH ADULLA Hyderabad 726 102005560 | VENKAT RAO KALVAKUNTLA Ranga Reddy
South: 30 ft width Municipal Bazaar and for Flat No. 502, it is bounded by East: Open to 50 | 105252340 | MALOJILILLY HELEN Hyderabad vy
Sky after own balcony, West: Open to Sky, North: Open to Sky and South: Lift some 511100198726 | MANNE RAMREDDY Hyderabad 104672185 | YARAM SANDHYA RANI Ranga Reddy
extent, Common Corridor some extent, staircase some extent 52 (103572036 | MATAWALE RAVINDER SINGH Hyderabad 148| 103365437 | SANGEM MUNEENDAR Rekurthi
uiviiienkaadbion . A , 14
Location: Latitude: 16°2363718'N and Longitude: 80°6458058'E. 53 (101033887 | MEKALA SUDHAKAR REDDY Hyderabad 9| 105998053 | BANDAMEEDI SUVARNA Sangareddy
Place: Ramalayam Street, Tenali Municipality, Tenali, Guntur District 54 (103283226 | MIRYALA PRAVEEN RAO Hyderabad 150 106310038 | GAVVALARAMESH Sangareddy
Date: 11.06.2024. 55 1105633970 | MOHAMMAD SAIF ALl Hyderabad 151] 104689406 | KOONA MUTHAIAH Sangareddy
Branch :Karnataka Bank Limited, Mahabubnagar Branch 56 | 102868025 | MOHAMMAD TANVEER AHMED Hyderabad 152 103582330 | KUNCHAKURTHY MURALIKRISH Sangareddy
SINo.3.Name of borrowers/mortgagors/co-obligants/ guarantors:1) M/s. Balaji 57 | 102792428 | MOHAMMED AFROZ Hyderabad 153 104673808 | POTTOLLASRINIVAS Sangareddy
Agencies, rep by its proprietor Mrs. Vedathri Munnuri, (2) Mrs. Vedathri Munnuri, Wio 58 | 105990099 | MOHAMMED MUJEEBULLAH KHAN Hyderabad 154 104733904 | RUDRARAM SAI CHAND GOUD Sangareddy
Mr. M Sridhar Kumar, Proprietrix: M/s. Balaji Agencies, (3) Mr. M. Sridhar Kumar, S/o 59 | 103835223 | MOHAMMED SHAHIM BAIG Hyderabad 155 103889252 | SOMA LAKSHMAN Sangareddy
Mr. M. Bheemaiah, (4) Mr. Praveen Kumar. M, S/o Mr. M. Bheemaiah, all are addressed at 102865492 | MOHD MUZZAFER Hyderabad 156 104485228 | VADLA NAGESWAR Sangareddy
H. No. 6/81/2A, Marlu, Near Nalanda Auto Stand, Christianpally, Mahabubnagar 509001, 60 y 157 103468607 | ALISHALA RANJITH KUMAR Wi |
. . 61 | 102881083 [ MUMMADI RAVI KUMAR REDDY Hyderabad aranga
Telangana. Date of Demand Notice: 16.01.2024. Amount Demanded: Rs.92,00,707.79 58] 106340383 | BEESUPAKA CHINNA LAXMI W |
(Rupees Ninety Two Lakh Seven Hundred Seven and Seventy Nine Paise Only) under 62 | 105164523 | NAGILLA SRIRAMULU Hyderabad aranga
NATURE & BALANCE RATE OF INTEREST INTEREST INTEREST 63 [ 102822062 | NAGIREDDY VIDHYASAGAR REDDY Hyderabad 159 104705869 | BHUKYAKISHAN Warangal
ACCOUNT No.  |OUTSTANDING (Rs.) CALCULATED UPTO| TOBEADDED FROM{ I 64 [ 104319335 | NALLAGANTI MALLESH Hyderabad 160 106315534 | BHUKYA PRAVEEN Warangal
PSOD 92,00,707.79 10.90% 31.12.2023 01.01.2024 65 | 101026292 | NAMANI RAVI KUMAR Hyderabad 161] 102877420 | BOJJA SANJAY SENA Warangal
Alc. No. 5957 66 | 102424828 | NANDIGAMA RAM KUMAR Hyderabad 162| 101567882 | DAMERA SAMMAIAH Warangal
000???:3601 20070779 67 [ 104745172 | PAGADALA NAGARAJU Hyderabad 163) 104408153 | GADDAM MANOHAR Warangal
e - 68 | 105675792 | PALYI NIRANJAN Hyderabad 164 105411430 | IMTIYAZ KHAN Warangal
Date of taking possession: 12" Day of June, 2024. Balance outstanding as on the date 765 104712758 | 1SLAVATH GANESH Waranaal
of possession:Rs.98,58,462.79 (Rupees Ninety Eight Lakh Fifty Eight Thousand Four, 69 | 51001170 | PANDALA GOVERDHAN GOUD Hyderabad 156 g
Hundred Sixty Two and Seventy Nine Paise Only) under 70 | 102051837 | PATHAN SARDAR KHAN Hyderabad 102628634 | KAGITAPU RAVITEJA Warangal
NATURE & ACCOUNT No. BALANCE OUTSTANDING [Rs) | _Interest to be added from 71104931028 | PEETLAANJANEYULU Hyderabad 167] 101928551 | KAROJ MANASA Warangal
PSOD Alc. No. 98,58,462.79 01.06.2024 72 | 103408931 | PENTAM LAKSHMI Hyderabad 168 103512304 | KODIMELA SRAVANI Warangal
5957000600000601 73 [ 106313042 | POOLA ANANTHLAKSHMI Hyderabad 169 102807063 | MAMIDALA RAJU Warangal
TOTAL 98,58,462.79 74 102369936 | POONAM NAVARATHAN JAIN Hyderabad 170 104809299 | POLEPAKA JAYANTH Warangal
plus costs. o 751106252390 | PULLETIGUTTI JEJIBABU Hyderabad 171 104676918 | RANITHA MARAM Warangal
Description of the Immovable Property 76 | 106245767 | RABIAKHATOON Hyderabad 177 105197903 | RAVINDRANATH VADDANAM Warangal
All that part and parcel of Residential property, land admeasuring 191.65 Sq. yards (as per| 77 1102220972 | RAJESH SHANKLA Hyderabad 773 101228363 | RUMANA NUZHAT Warangal
Documents), 191.63 Sq. yards (as per document) bearing H. No. 1-10-5/20/1, Plot No. 10,
Ward & Block No. 1-10, situated near to Nalanda Auto Stand, Shahsahebgutta, 78 | 103076482 | REHAN KHAN Hyderabad 174] 104663208 | SANA Warangal
Mahabubnagar Town and District, Telangana State, together with Building constructed 791106303126 | SAIPOGU SREELATHA Hyderabad 175 104660670 | SYED FAIYAZUDDIN Warangal
thereon belonging to Mrs. Vedathri Munnuri bounded by East: 200" wide road, West: 80 | 104928653 | SAMPANGHI PRAVEEN KUMAR Hyderabad [T76] 104676916 | TALLAPELLY ESHWAR PRASAD Warangal
House of Ramulu, North: Others plot & House of Chennaiah and South: Others house 8127270073 | SHEHNAZ NADIRSHAH BADANI Hyderabad 177 15052405 | THOTA RAJENDRA PRASAD Warangal
bearing No. 1-10-5/20. 82 (101888879 | SHIGA DAYAKAR Hyderabad
Location: Latitude & Longitude: 16.745725 78.010029. 83 [ 101662160 | SOUTHWAL SUNIL KUMAR PATE Hyd bad gg 11%?2?&23227 y/:rlz:—GAALélF\{//?JV/lY \\:Vvarangall
Place: Shahsahebgutta, Mahabubnagar Town and District, Telangana State. yderaba aranga
Date: 12.06.2024 84 | 103531228 | SRIKANTH DURAI Hyderabad 180 102809455 | VELEGATI RAJI REDDY Warangal
The borrower, mortgagors and the co-obligants/guarantors having failed to repay the 8 1828:2222 zﬁgé\mjL;’JRRAC!g:iUM R :yjeral;ag 18 102768681 | YATAJAYAKRISHNA Warangal
amount, notice is hereby given to the borrower, mortgagors, co-obligants/guarantors and 86 yderaba By way of this publication, the concerned Borrowers/Pledgers are hereby given final notice and last
the public in general that the undersigned has taken the possession of the property 87 1102299718 | TMADHU Hyderabad opportunity to pay the facility recalled amount in full, with all interest and charges forthwith or
described herein above in exercise of powers conferred on him under Section 13 (4) of the 88 | 102899820 | T SAI KISHAN SINGH Hyderabad anyhow before the scheduled auction date failing which the Jewellery will be auctioned. Items not
said Actread with Rule 8 &9 of the said Rules on this dates given above. 89 (100713879 | T PANDURANGACHARY Hyderabad auctioned to the highest bidder on the scheduled auctioned date shall be auctioned on any other
The borrower, the mortgagors and the co-obligants/guarantors in particular and the public Y day(s) without further notice. Participation in the auction and acceptance of bids shall be at the sole
in general are hereby cautioned not to deal with the property and any dealings with the 90 [ 101241020 | TVIJAYKUMAR Hyderabad discretion of DCB Bank. Please note that the auction shall be on an “as is where is basis”, “as is
property will be subject to the charge of Karnataka Bank Limited, for the amounts as 91 (100429812 | TATIKONDA SWETHA Hyderabad what is basis”, “whatever there is basis” and “no recourse basis” and DCB Bank shall not be
described herein above.(The borrowers/mortgagors/guarantors attention is invited to the 9210313169 | THENUGOLA THUKARAM Hyderabad responsible and liable in any manner for any claims, disputes, objections related to the Jewellery or
provisions of Sub-section (8) of Section 13 of the Act, in respect of time available to redeem % THIPPAREDDY ARUN KUVAR the auction thereof. Bidders may kindly visit https://gold.Samil.in for detailed terms &
the secured asset). ~ 1222132222 et :ygerazag conditions for participation in the auctions.
- p . eraba
Sd/-Chief Manager/Authorised officer y Date:14.06.2024 Sd/-Authorized Officer,
Kamnataka Bank Limited. 95 103038282 | UDAY KUMAR BATHULA Hyderabad DCB Bank Limited




